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Amendment of
section 2-

Amendment of
section 10.

Amendment of
section 16.

2. In section 2 of the Manipur boods and Services Tax Act,20l7 Manipur ActNo.3
(hereinafter referred to as the Principal Act), in ilause (l 14),.for sub- . ._. ..?1201?.
clauses (c) and (d), the following sub-clauses shall be substituted,
namely.-... '

"(c) Dadra and Nagar Haveli and Daman and Diu;
(d) Ladakh;".

3. In section l0 of the Principal Ac! in sub-section (2), in clauses
(b), (c) and (d), after the words "of goods", the words "or services"
shall be inserted.

4. In section 16 of the Principal Act, in sub-section (4), the words
"invoice relating to such" shall be omitted.

5. In section 29 of the Principal Act, in sub-section (1), for clause
(c), the following clause shal[ be substituted, namely:-

"(c) the taxable person is no longer liable to be registered under
section 22 or section 24 or intends to optout of the registration
voluntarily made under sub-section (3) ofsection 25:".

6. ln section 30 of the Principal Act, in sub-section (1), for the
proviso, the following proviso shall be substituted, namely:-

"Provided that such period may, on sufficient cause being
shown, and for reasons to be recorded in writing, be extended,-

(a) by the Additional Commissioner or the Joint Commissioner,
as the case may be, for a period not exceeding thrty days;

(b) by the Commissioner, for a further period not exceeding
thirty days, beyond the period specified in clause (a).".

7. In section 3l of the Principal Act, in sub-section (2), for the
proviso, the following proviso shall be substituted, namely:-

"Provided that the Government may, on the
recommendations of the Council, by notification,-

(a) specifu the categories of services or supplies in
respect of which a tax invoice shall be issued, within such
time and in such manner as may be prescribed;

(b) subject to the condition mentioned therein, specif the
categories ofservices in respect of which-

(i) any other document issued in relation to the
supply shall be deemed to be a tax invoice; or

(ii) tax invoice may not be issued.".

8. In section 5l ofthe Principal Act -
(i) for sub-.section (3), the following sub-section shall be
substituted, namely:-

"(3) A certificate of tax deduction at source shall be issued in
such form and in such manner as may be prescribed.";

(ii) sub-section (4) shall be omitted.

Amendment of
section 29.

Amendment of
section 31.

Amendment of
section 51.

Amendment of
section 30.
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9. In section 122 of the Principal Ac{ after suFsection (l), the
following sub'section shall be inserted, namely:-

"(lA) Any person who retains the benefit of a kansaction
covered under clauses (i), (ii), (vii) or clause (ix) of sub-section
(l) and at whose instance such transaction is conducted, shall be
liable to a penalty of an amount equivalent to the tax evaded or
input tax credit availed ofor passed on.".

10. In section 132 ofthe Principal Ac! in sub-section (1),-

(i) for the words "Whoever commits any of the following
offences", the words "Whoever commits, or causes to commit and
retain the benefits arising out of, any of the following offences" shall
be substituted;

(ii) for clause (c), the following clause shall be substituted,
namely:-

"(c) avails input tax cr€dit using the invoice or bill referred to
in clause (b) or Aaudulently avails input tax credit without
any invoice or bill;";

(iii) in clause (e), the words ", &audulently avails input tax
credit" shall be omitted.

11. ln section 140 of the Principal Act, with effect from the lst day
ofJuly,20l7,-

(i) in sub-section (l), after the words "existing law", the words

'Vithin such time and" shall be inserted and shall be deemed to have

been inserted;

(ii) in sub-section (2), after the words "appointed day", the words

'Vithin such time and" shall be inserted and shall be deemed to have

been inse(ed;

(iii) in sub-section (3), for the words "goods held in stock on the

appointed day subject to", the words "goods held in stock on the

appointed day, within such time and in such manner as may be

prescribed, subject to" shall be substituted and shall be deemed to

have been substituted;

(iv) in sub-section (5), for the words "existing [aw", the words

"existing law, within such time and in such manner as may be

prescribed- shalt be substituted and shall be deemed to have been

substituted; and

(v) in sub-section (6), for the words "goods held in stock on the

appointed day subject to", the words "goods held in stock on the

uppoint"a day, within such time and in such manner as may be

piescribecl, subject to" shall be substituted and shall be deemed to

have been substituted.

Amendment of
section 122.

Amendment of
section 132.

Amendment of
section 140.
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hsertion ofnew
section 168A in
Act 3 of 2017 .

Amendment of
Section 172

Amendment to
Schedule II

3 of 2017

12. After section 168 of the Principal Act, the following section shall
be inserted, namely: -

"168A. Power of Govemment to extend time limit in special
clrcumstances.

(l) Notwithstanding anything contained in this Act, the Government
may, on the recommendations of the Council, by notification, extend
the time limit specified in, or prescribed or notified under this Act in
respect of actions which cannot be completed or complied with due
lo force majeure.

(2) The power to issue notification under sub-section (1) shall
include the power to give retrospective effect to such noiification
from a date not earlier than the date ofcommencement of this Act.

Explanation.-For the purposes of this section, the expression 'prce
majewe" means a case of war, epidemic, flood, drought, fre,
cyclone, earthquake or any other calamity caused by nature or
otherwise affecting the implementation of any of the provisions of
this Act.".

13. In section 172 of the principal Act, in sub-section (l), in the
proviso, for the words "three years,', the words,.five years,, shalt be
substituted.

14. In Schedule II to the Principal Act, in paragraph 4, the words
'\vhether or not for a consideration,,, at both thJphces where they
occur, shall be omifted and shall be deemed to have been omitted
with effect from the 1r day ofJuly, 2017.

15. (l) Norwirhstanding anything contained in the notification of the
G-ovemment of Manipur, Secretariat: Finance Departrnent
(Expenditure section) Number l/2017- State Tax (Rate), dated Zgs
June, 2017 published in the Manipur Gazette, ExtraorJinary, vide
Number ll0, dated the 296 Ju;e, 2017, issued Uy ttre'State
Govemment, on the recommendations of the Council, in exercise of
the. powers under sub-section (l) of section 9 of the principal Ac!
2017,-

(i) no state tax shall be levied or collected in respect of
supply of fishmeal (falling under heading 2301), durine the
period commencin-g_ from the ls day of J,tly, ZOii and eiding
with the 30'day of September, 2019 (both days inclusive);

(ii) state tax at the rate of six per cent. shall be levied or
collected in respect of supply of puiley, wheels and otf,". ,*(tallrng under._heading g4g3) and used as parts of agricut'tural
machinery (falting under headings 8432, 84j3 and aa:Z;, auring
the.period commencing from thJl! day of July, ZOf Z -t ."airg
v/ith the 3l"tday of December, 2018 tUotf, a"yi ir,"f".J.l. 

--'-

Retrospective
exemption frorq or
lely or collection of,
central tax in certain

cases.
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